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Sbrl P. CI Borooah: Do the Gov-
ernment propose to give any loan for 
house-building? 

country so that this project mi,ht 
_terlaliJeT 

Sbrl Manubhal Shah: I would not 
like to enlarge the question relating 
to the machinery for the ships to a 
second ship-building yard. My hon. 
colleague has adequately dealt with 
the question of the second shipyard 
at Cochin. 

Colony for Displaced P_ at 
Kalkajl 

01522. Sbrl P. C. Borooah: Will the 
Minister of Rehabilitation and MIno-
rity AJl'alrs be pleased to state: 

(a) the time likely to be taken for 
preparation of the layout plans for the 
proposed colony at Kalkaji for displa-
ced persons from East Pakistan; and 

(b) the procedure to be followed in 
making allotments to displaced per-
sons? 

The Deputy MIDister of BehablUta.-
tIon (Shrl P. S. Naskar): (a) The 
Central Public Works Department 
have been asked to prepare a contour 
survey of the area. The layout plana 
will be prepared after that. It Is 
difficult to state at this  stage as to 
when the plans would be ready. 

(b) The procedure for allotment of 
plots has not yet been laid down. 

Sbrl P. C. Borooah: May I know 
when the loan applications will be 
invited for making allotments? 

Shri P. S. Naskar: As I said, lIrst 
we will make these plots ready and 
then in due time we will ask for ap-
plications. 

Sbrl P. C. Borooah: May I know 
what is the approximate area that has 
been proposed for this colony? 

Sbrl P. S. Naskar: It Is not possible 
to say it; we have requested the 
CPWD to make the contour survey 
and I am just today told that the 
CPWD has made the contour survey. 
Now they will make a lay-out plaD. 
After these plans are ready we will 
be in a position to say what the area 
will be. 

Sbrl P. S. Naskar: Those thlnp 
have not yet been considered. 

Indastrlal Desip IDstitute 

0l5Z8. Shri Aarob1lldo G~  Will 
the Minister of C_eree and indus-
try be pleased to refer to the reply 
giVe to Starred Question No. 1803· 
on the 14th April, 1959 and state: 

(a) whether any Industrial Design 
Institute has been opened in India; 
and 

(b) if so, when and wherel 

The MIDIBter of Industry (Sbrl 
Manubbal Shah): (a) and (b). The 
details of the scheme of an Industrial 
Design Institute are bein, worked 
out. No decision has yet been taken 
regarding its location. 

Shri Aaroblndo Ghoaal: May I know 
if it is not a fact that already stepa 
have been taken to set up an indus· 
trial design institute in Bombay? 

Sbrl Manubbal Sbab: No, Sir. 

Sbrl Aaroblndo Gboaal: May I know 
whether any industrial design insti-
tute is in existence in India? 

8brl Manubbal 8bab: As far as this 
type of institute is concerned, this 
will be the first of its kind. But 
several attempts are being made to· 
improve the industrial designs In the· 
different polytechnics and engineering 
colleges. 

CblDeae IDcurslOllll ID Ladakh 

01528. 8hrI Pabadla: Will the PrIme 
MIDIRer be pleased to state: 

(a) whether it is a fact that Pakill-
tan's Resident Representative in the· 
U. N O. bas referred to Chinese In-

r ~n  in Ladakh in his recent 
letter to the President of U. N. 0.; 
and 

(b) if so. what steps Government 
propose to take ID the matter? 
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at the UNO has taken any action 011 
this matter? May I also know what 
the han. Deputy Minister means by 
saying that it is under consideration? 

The Depaty M1D1ster 01 Bstemal 
Mairs (Shrlmatl LakAlunl Menon): 
(a) A copy of the letter is laid on 

'the Table of the House. [See Appen-
,dix IV, annexure No.6]. 

(b) The letter is under examina-
"tion. 

Shri Hem Barua: May I know whe-
ther we have got any reply to the 
letter that we sent to the UNO head-
quarters on this contention of Pakis-
tan-that Pakistan is to be consulted 
.in matters of negotiation with China, 
,about Ladakh, and if so, what is the 
, eontent? 

Shrlmatl LaksbmI Menon: The 
letters sent to the Security Council 
are not replied to. They are just 
circulated to the members. 

Dr. Bam Subha&' Singh: May 
know whether it haa been made 
known to Pakistan by the Govern-
ment of India that We have full res-

,ponsibility to protect this area? 

Shrlmatl Laksbmi Menon: We have 
,not yet sent a reply to the protest 
'that Pakistan has lodged with the 
'Security Council, and when the reply 
is sent, we well place a copy of the 
reply on the Table of the House. 

Dr. Ram Subhsg Singh: The agru-
ment that the Pakistan Government 
has been advancing in the UNO i. 
that any agreement made between 
China and India would not be honour-
~ by Pakistan. May I know whether, 
regarding this fact, it has been clearly 
made known to Pakistan that the 
Government of India is quite compe-
tent and it Is within her competence 
to defend this territory and clear the 
Chinese out of Ladakh? 

Shrlmatl LskAlunl Menon: It has 
been made clear to Pakistan and the 
entire world that Kashmir is part of 
India. 

Shri D. C. Sharma: This letter was 
It'nt by Pakistan through its perma-
nent representative to UNO. May I 
.know if our permanent representative 

Shrlmati Lakshmi MenOll: The first 
letter was sent by Pakistan on the 3rd 
December, to which we had sent a 
reply on the 22nd December. A copy 
of our reply to the Pakistan's second 
letter, as I said, will again be placed 
on the Table of the House when our 
reply is a actually sent. "The matter 
is under t"Onsideration" means, the 
kind of reply that we will sent to the 
Pakistan's request to the Security 
Council is under consideration. 

Shrl Hem Barua: In view ot the 
fact that this letter of the permanent 
representative ot Pakistan was sent 
to the Security Council on the 25tll. 
March, 1960 and that letter i. still 
under consideration and no reply hal 
been given to the St-curity Council by 
our permanent representative there, 
may r know whether Government 
propose to instruct our permanent 
representative there to give the reply 
before the Nehru-Chau En-lai talkll 
start here? 

Shrimatl Laksbmi Menon: I am not 
aware ot the exact date. As I have 
stated, as soon as the letter is sent to 
the Security Council, we will place 
it on the Table ot the House. I 
cannot say what the contents ot the 
letter will be or the exact da te on 
which the letter will be sent. 

Shrl Hem Barua: In view ot the 
contention of Pakistan, how can this 
matter of Ladakh be disC".lSsed with 
the Chinese Prime Minister here? 

Mr. Speaker: That is all argument. 
Shrl Hem Barua: Yes; Sir; we have 

not yet given Our reply to the Securi-
ty Council. 

Shrlmatl LlIIIshmI Menon: The hon. 
Member might have some doubts 
about the position regarding Ladakh. 
But as far as the Government of 
India are concerned, we have 1'&-
pea ted time and again, that the whole 



:lI9S3 OI'al AlUlwer. CHAITRA 27, 1882 (SAKA) O:al AlUlwer. II9S4 

·(If Kashmir i. de ;ure and de facto a 
part of India. 

Shrl Trap: Did the resident 1"8-
presentive of Pakistan in his letter 
.agree with India that the 0hiDeR 
-occupation of the territory was un-
warranted, uncalled for and was an 
.aggression? 

Sbrlmatl LaksbmI Menon: What-
ever the pennanent representative of 
Pakistan has told the Security 
-Council Is placed on the Table of the 
House. I would like the hon. Mem-
ber to read It. 
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Sbrl P. C. Borooah: May I know 
the working hours of the shops at 
the present moment? 

Sbrl Abld AU: According to the 
Act at present, shops can remain open 
between 7 A.M. to 10 P.M. during the 
summer and from 8 A.M. to 8 P.M. 
Gurlng the winter. 

Sbri P. ~  May I know 
how many shop-keepers have "-
prosecuted up till now for not follow-
Ing the timings? 

Sbri Abld All: Separate 
will be necessary. 

notice 

ShIt P. C. Borooah: Is it a fact' that 
this has been extended to dispensart. 
also. 

Sbri Abld All: Yes, Sir. 

Sbri Palanlyandy: May I know 
whether Government will take note 
of the recent judgment of Supreme 
Court about casual leave and lick 
leave and wheter Government .. 
considering to bring an amendment 
or to leave the matter to the lub-
eommlttee? 

Sbrl Abld All: So fnr we have not 
received any demand In that respect. 
In case the demand is received, cer-
tainly consideration will be given. 

Sehedaled Caste RefUCees' Colonlell Ia 
Deihl 

°1533. Sbrl B. K. Galkwad: Will the 
Minister of RebabWtation ... 
Minority Affairs be pleased to state: 

(a) whether it is a fact' that there 
are certain colonies specially allotted 
to the Scseduled Caste (Sweepers) 
Community people such as Rampuri-
Kaikaji, Lajpat Nagar etc., In New 
Delhi; 

(b) whether It is alBo a tact that 
they were never intonned durin' 
the last seven years that they would 
have to psy rent of the allotted 
rooms; and 

(c) whether It Is a tact that GOY-
emment are demanding rent for the 
last seven years In a lumpsum? 

The MiDlster of Rehabilitation &lUI 
MbloritJ' Affairs (8br1 Mehr Cbu4 
KbaDna: (a) In a part of Ka1kaji and 
Lajpat Nagar, a block of tenementa 
have been exc\u.qively allotted to dis, 
placed persons belonging to Sche-
duled Caste. 

(b) No. 




